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PART-V

NOTIFICATION

NOAS/LEG-19/BillUNPSB/2026/294 Dated Kohima, the 1% September, 2026.

The Nagaland Right to Public Services Bill, 2026 together with the Statement of

Objects and Reasons and the Financial Memorandum which was introduced in the Nagaland
Legislative Assembly on Tuesday, the 1% September, 2026, is published for general
information as required under Rule 72 of the Rules of Procedure and Conduct of Business in
the Nagaland Legislative Assembly.

Sd/-
KHRUOHITUONUO RIO
Secretary
Nagaland Legislative Assembly
Secretariat: Kohima

THE NAGALAND RIGHT TO PUBLIC SERVICES BILL, 2026

A
Bill

to provide for the delivery of notified public services to the people of the State of Nagaland
within the stipulated time limit and for matters connected therewith and incidental thereto.

Be it enacted by the Nagaland Legislative Assembly in the Seventy Ninth Year of the
Republic of India as follows:-

Short title, extent and commencement

(1)  This Act may be called the Nagaland Right to Public Services Act, 2026.

(2) Itextends tothe whole of Nagaland.

(3) It shall come into force on such date as the State Government may, by
notification publish in the Official Gazette.

Application

This Act shall apply to all categories of government employees appointed

substantively to any civil services or posts in connection with the affairs of the State

Government of Nagaland including persons working on deputation basis and to the

employees of local bodies and authorities which are owned fully or partially funded by the

State Government but shall not apply to,-

(a) persons appointed as short term workers or paid out of contingencies;

(b) persons whose terms and conditions of services are regulated by or expressly
provided in the Constitution. This Act shall apply to all categories of government
employees appointed substantively to any civil services or posts in connection with
the affairs of the State Government of Nagaland including persons working on
deputation basis and to the employees of local bodies and authorities
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3. Definitions
In this Act, unless the context otherwise requires:-

(a) “Application” means a written request by an eligible person to provide
notified services under this Act;

(b) “Designated Officer” means an authority including one belonging to the
local self-government and organizations, fully or partially funded by the State
Government, notified as such for providing the service under sub-section (2) of
section 4;

(c) “Eligible person” means a citizen who is eligible for obtaining the
notified service;

(d) “First Appellate Authority” means an authority including one belonging
to the local body who is notified as such under sub section (3) of
section 4, who shall be empowered to impose penalty on the
Government Servant defaulting or delaying the delivery of services in
accordance with this Act;

(e) “Government Servant” means a person appointed substantively to any
civil service or post in connection with the affairs of the State
Government including person working on deputation basis; and person
appointed in a local body which is owned, controlled or substantially
financed by the State Government;

(f) “Local body” includes any public authority, municipality, Development
Councils, Town Planning Authority, Village Councils, Autonomous
Bodies or any other body or authority, by whatever name called, for the time being
invested by law to render essential services of public utility within the State or to
control, manage or regulate such services within a specified local area thereof;

(g) “Notification” means a notification published in the Official Gazette;

(h) “Notified service” means any service notified by the State Government
under sub-section (1) of section 4;

(1) “Prescribed” means prescribed by the rules made under this Act;

(J) “Right to Public Service” means right to obtain the notified service
under this Act from time to time within the stipulated time limit as
described under section 5;

(k)  “Rules” means rules made by the State Government under this Act;

(I) “Second Appellate Authority” means an authority including one

belonging to the local body who is notified as such under sub-section (3) of section
4,

(m) “State Government” means the Government of Nagaland;

(n) “Stipulated time limit” means maximum time to provide the service by the
Designated Officer or to decide the appeal by the First Appellate Authority and
Second Appellate Authority as notified under sub-section (1) of section 4;

(0) “Year” means the calendar year commencing on the 1st day of January
of the Year and ending on the 31st day of December.

4. Notification of public services and stipulated time limits, Designated
Officers, First Appellate Authority and Second Appellate Authority

(1) The State Government may, from time to time, notify the services, to be public
services for the purpose of this Act and shall specify the time limit within which such
services shall be provided to the eligible persons.
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(2)

(3

(4)

For providing services specified under sub-section (1), the State Government may,
by notification in the Official Gazette, designate suitable Officers who shall be
responsible for providing each of such services to the eligible persons and termed
such Officersas Designated Officers.

The State Government may, by notification in the Official Gazette, designate
Officers who shall be First Appellate Authority and Second Appellate Authority in
respect of each public service.

The First Appellate Authority so designated for each of the notified services under
sub-section (3) shall be higher in grade than the respective Designated Officer.
Similarly, the Second Appellate Authority so designated for each of the notified
services under sub-section (3) shall be higher in grade than the concerned First
Appellate Authority.

Right of citizens to obtain time bound delivery of services
Every eligible person shall have the right to obtain the services in accordance with this Act
within the time bound period as notified under sub-section (1) of section 4.

Liability of Government Servant to deliver services within the stipulated
period:

(1)
(2)

(3)

The Designated Officer shall provide the notified services under sub-section (1) of
section 4 to the eligible person within the stipulated time limit.

The Designated Officer may seek the assistance of any other officer or employee
connected with the delivery of that particular notified service as he may consider
necessary for the proper discharge of his duties under sub-section (1).

Any officer or employee, whose assistance has been sought under sub-section (2),
shall render all assistance to the Designated Officer seeking his assistance and for
any contravention of the provisions of this Act, such other officer or employee,
whose assistance has been sought, shall be treated as Designated Officer under
this Act for such contravention.

Providing notified services within stipulated time limit

(1)

(2)

The stipulated time limit shall start from the date when the application for obtaining

a required notified service is received by the Designated Officer or by a person

subordinate to him so authorized to receive the application. Such application shall

be duly acknowledged.

The Designated Officer on receipt of an application under sub-section (1) shall,

within the stipulated time limit, provide the notified service or reject the application

and in case of rejection of application, he shall record the reasons in writing and

communicate to the person making the application,-

(a) the reasons for such rejection;

(b) the period within which an appeal against such rejection may be
preferred; and

(c) the particulars of the First Appellate Authority.

First Appeal

(1)

Any person, whose application is rejected under sub-section (2) of  section 7 or
who has not been provided the notified service within the stipulated time limit, may
file an appeal to the First Appellate Authority within thirty days from the date of
rejection of application or the expiry of the stipulated time limit. Filing of such
appeal shall be duly acknowledged by the First Appellate Authority by providing the
appellant a signed receipt of the same:
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Provided that the First Appellate Authority may admit the appeal after the expiry of the
period of thirty days but in no case beyond sixty days from the date of rejection of
application or the expiry of the stipulated time limit for delivery of that particular notified
service, if he is satisfied that the appellant was prevented by sufficient cause from filing the
appeal in time.

(2) The First Appellate Authority shall dispose of the appeal preferred under sub-
section (1) within a period of 30 (thirty) days from the date of presentation of the
appeal.

(3) The First Appellate Authority may order the Designated Officer to provide the
notified service within such time as it may specify or may reject the appeal and in
case of rejection of the appeal, the First Appellate Authority shall record the reasons
of rejection in his order:

Provided that before passing any order under sub-section (3), the First
Appellate Authority shall provide a reasonable opportunity of being heard to the
appellant and the Designated Officer.

Second Appeal:

(1) The Designated Officer or the applicant aggrieved by any order of the First
Appellate Authority may make a second appeal within 30 (thirty)days from the
date of that order to the Second Appellate Authority:

Provided that the Second Appellate Authority may entertain the second
appeal after the expiry of thirty days but in no case beyond sixty days from the date
of order of the First Appellate Authority, if he is satisfied that the appellant was
prevented by sufficient cause from filing the appeal in time.

(2) The Second Appellate Authority may, within 30 (thirty)daysfromthe date of
presentation of the appeal, pass an order directing the Designated Officer to provide
the public service within such time as it may specify or may pass such other order
including rejection of the appeal, as it may deem fit:

Provided that before passing any order under sub-section (2), the Second Appellate
Authority shall provide a reasonable opportunity of being heard to the appellant
and the Designated Officer.

Powers of Appellate Authorities

(1)  The First Appellate Authority and Second Appellate Authority shall, while deciding
an appeal under this section, have the same powers as are vested in a Civil Court
while trying a suit under Sections 14 and 15 of the BNSS Act, 2023 in respect of the
following matters, namely:-
(a) requiring the production and inspection of documents;
(b) issuing summons for hearing to the Designated Officer and the appellant, and
(c) any other matter which may be prescribed.

Penalty

(1) A penalty,-
(a) Where the First Appellate Authority is of the opinion that the
Designated Officer has failed to provide the notified service without sufficient and
reasonable cause, he may impose a lump-sum penalty on the Designated Officer
which shall not be less than ' 500 rupees and not more than " 5000 rupees.
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(b) Where the First Appellate Authority i5 of the opinion that the
Designated Officer has caused delay in providing the notified service without
sufficient and reasonable cause, he may impose a penalty at the rate of * 250 rupees
per day for such delay on the Designated Officer which shall not be more than
5000 rupees:

Provided that the Designated Officer shall be given a reasonable opportunity of
being heard before any penalty is imposed on him.

{2) Where the Second Appellate Authority is of the opinion that the First Appellate
Authority has failed to decide the appeal within the stipulated time limit without any
sufficient and reasonable cause, he may impose a lump-sum penalty which shall not
be less than ' 500 rupees and not more than ' 5000 rupees on the First Appellate
Autharity:

Provided that the First Appellate Authority shall be given a reasonable opportunity
of being heard before any penalty is imposed on him.

{3) Thepenalty as imposed under the above provisions of the Act shall be charged from
the Designated Officer, First Appellate Authority and concerned subordinate staff,
as the case may be and in the proportion to be decided by the First Appellate
Authority or the Second Appellate Authority, as the case may be, taking in to
account, among other factors, the degree of responsibility and extent of
negligence. i

{4)  Thepenalty so imposed shall be in addition to that provided in any other Acts, rules,
regulations and notifications already existing.

Revision

The Designated Officer or the First Appellate Authority aggrieved by any order of the
Second Appellate Authority in respect of imposing penalty under this Act, may make
an application for revision to the Officer nominated by the State Government within
a period of 60 (sixty) days from the date of that order, who shall dispose of the
application according to the prescribed procedure:

Provided that the Officer nominated by the State Government may entertain the
application after the expiry of the said period of 60 (sixty) days, ifheis satisfied that
the application could not be submitted in time for sufficient cause.
Disciplinary Action
In addition to impasition of penalty under section 11, the Second Appellate  Authority, if
it is satisfied that the Designated Officer or the First Appellate  Authority, as the case may
be, has failed to discharge the duties assigned to him under the Act, without sufficient and
reasonable cause. may recommend disciplinary action against him under the service rules
applicable to him.

Bar on jurisdiction of Civil Court

No Civil Court shall entertain any suit, application or other proceeding in respect of any
order made under this Act and no such order shall be called in question otherwise than by
way of an appeal as specified under this Act.

Protection of action taken in good faith

No suit, prosecution or other legal proceeding shall lie against any personfor anything
which is in good faith done or intended to be done under this Act or any rule made
thereunder.
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16. Overriding effect of the Act
In relation to the notified services under this Act and its implementation, the provisions of
this Act shall have effect notwithstanding anything inconsistent therewith in any other law
for the time being in force or in any instrument having effect by virtue of any law other
than this Act.
17. Powertomakerules
(1) The State Government may, by notification in the Official Gazette, make rules for
carrying out the provisions of this Act.
(2) Every rule made under this Act by the Government shall be laid, as soon as may be
after it is made, before the Nagaland Legislative Assembly, while it is in session, for
a total period of thirty days which may be comprised in one session or in two or
more successive sessions, and if before the expiry of session immediately following
the session or the successive sessions aforesaid, the Legislative Assembly agreed to
making any modification in the rules or the Assembly agreed that the rule should
not be made, the rule shall thereafter have effect only in such modified form or be of
no effect, as the case may be; however, any such modification or annulment shall
be without prejudice to the validity of anything previously done under the rule.
18. Powertoremove difficulties:

(1)

(2)

If any difficulty arises in giving effect to the provisions of this Act, the Government
may, by order publish in the official gazette, make such provisions not inconsistent
with the provisions of this Act, as it appears to it to be necessary or expedient for
removing the difficulties:

Provided that no such orders shall be made after the expiry of a period of 2 (two)
years from the date of commencement of this Ac.

Every order made under this section shall, as soon as may be after it is made, be laid
before the Nagaland Legislative Assembly.
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STATEMENT OF OBJECTS AND REASONS

Timely, transparent. and accountable delivery of public services is fundamental to good
sovernance. Delays in service delivery and the absence of an effective grievance-redressal
mechanism cause hardship to citizens and erode public confidence in the administration. The
Government of Nagaland 1s committed to establishing a citizen-centric admimistrative framework
that ensures cificiency, accountability, and responsiveness i the delivery of essential public
services,

[L1s, theretore, considered necessary to provide a statuwtory framework for the delivery of
notified public services to eligible persons within stipulated time limits. The proposed legislation
seeks to confer upon every cligible citizen a night to obtain notified public services within the
prescribed period and 1o ensure accountability of the officers responsible for delivering such
services. The Bill establishes a legally enforceable mechanism that empowers citizens and
imposes statutory duties upon government servants, local bodies, and public authorities.

The Bill provides for nonfication of public services with time limits, designation of
responsible officers, a two-tier appellate mechanism, penalties for defaults, revision of penalty
orders, disciplimary action, bar on Civil Court junisdiction, protection for good faith actions,
overriding effect, rule-making powers subject to legislative oversight, and power to remove
difficulties, The appellate authorities have powers to require documents, issue summons, and pass
orders.

The Bill incorporates adequate safeguards to ensure fairness, including reasonable
opportunity of hearing before imposition of penalty, and the rules made under the Act are subject to
mandatory laying before the Nagaland Legislative Assembly.

The Bill seeks to establish a citizen-centric, transparent, and accountable system for public
service delivery in the State of Nagaland.

Sal/-
DR. NEIPHIU RIO
CHIEF MINISTER
& Minister i/c of P&AR Department
Magaland
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FINANCIAL MEMORANDUM

The implementation of The Nagaland Right to Public Services Bill, 2026 does not involve
any recurring or non-recurring expenditure from the consolidated fund of the State of Nagaland.

Sd/-
DR. NEIPHIU RIO
CHIEF MINISTER
& Minister i/c of P&AR Department
Nagaland

MEMORANDUM OF DELEGATED LEGISLATION

Nagaland Right to Public Services Bill, 2026 empowers the State Government to
make rules, by notification in the Official Gazette, for carrying out the provisions of the
proposed Act.

The delegation of legislative power is of a normal and ancillary nature and relates to
matters necessary for giving effect to and implementing the provisions of the proposed Act.
The rules made under the Act are also required to be laid before the Nagaland Legislative
Asscinblv.

The delegation of legislative power is, therefore, within the normal legislative
practice and is limited to matters of implementation and procedure.

Sd/-
DR. NEIPHIU RIO
CHIEF MINISTER
& Minister i'c of P&AR Department
Magaland



